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Liquidator: Mr. Sanjay Gupta

Registered Office: Vandanaa Bhawan, M.G.Road, Raipur CT 492001, IN.
E-mait IDT assetsale2@aaainsolvency.in; vandana.vidhyut@aaainsolvency.com
Contact No.: +91 8800865284 (Mr. Puneet Sachdeva/Md.Wasim)

Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction:27th August, 2021 at 03.00 pm to 05.00 pm
(With unlimited extension of 5 minutes each)
Last date of submission of EMD: 25th August, 2021

SALE NOTICE

Sale of Assets and Properties owned by Vandana Vidhyut Limited (in Liquidation) forming part
of Liquidation Estate formed by the Liquidator, appointed by the Hon'ble National Company Law
Tribunal, Cuttack Benchvide order dated 16th December, 2019. The sale will be done by the
undersigned through the e-auction platform https://aaa.auctiontiger.net .

Reserve T EMD incrementat
Asset Description Block| Price | Amount Value
(InRs.) | (In Rs.) (In Rs.)
‘Thermal Power Plant ™ 2x135 MW Capacity
(Complete plant on Slump Sale basis) 307 10
Leasehold Land (Area 644.69 Acres), and Building| A Crores | Crores 2 Crores
including shed along with plant and machinery situat-
ed at Korba, Chhattisgarh.
Coal Stock at 2x135 Thermal Power Plant N B | 53.88 5.40 2 lakhs
(Quantity of the coal is approximately 11000 MT) Lakhs Lakhs

Terms and Condition of the E-auction are as under

1. E-Auction will be conducted on "AS TS WHERE IS™, "AS IS WHAT IS™ and "WHATEVER THERE IS
BASIS" through approved service provider M/S E-Procurement Technologies Limited (Auction Tiger).

2. The EMD of the Successful Bidder shall be retained towards part sale consideration and the EMD
of unsuccessful bidders shall be refunded. The Liquidator can retain the EMD of H2 bidder too.
The EMD shall not bear any interest. The Liquidator will issue a Letter of Intent (LOI) to the
Successful Bidder and the Successful Bidder shall have to deposit the balance amount
(Successful Bid Amount - EMD Amount) within 30 days on issuance of the LOI by the Liquidator.

3. Default in deposit of the balance amount by the successful bidder within the time limit as mentioned in the
LOI would entail forfeiture of the entire amount deposited (EMD + Any Other Amount) by the Successful
Bidder. In such case, the Liquidator would have right to invite the H2 bidder to become successful Bidder.

4. In case the successful buyer requires the issuance of documents in the name of another
individual/nominee/registered company, prior information to this effect shall be given to the
Liquidator by way of a formal letter and undertaking in the prescribed format.

5. The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/
postpone/cancel the e-Auction or withdraw any property or portion thereof from the auction
proceeding at any stage without assigning any reason thereof.

6. After payment of the entire sale consideration, the sale certificate/agreement will be issued in the
name of the successful bidder only and will not be issued in any other name.

7. E-auction date & Time: 27.08.2021 at 3.00 pm-5.00 pm (with unlimited extension of 5min)

All the terms and conditions are to be mandatorily referred from the website of AAA Insolvency

Professionals LLP i.e. https:/linsolvencyandbankruptcy.in/ and from the E-Auction Process

Document, prior to submission of EMD and participation in the process. The Liquidator can be

contacted on vandana.vidhyut@aaainsolvency.com.

sd/-

Sanjay Gupta

(Liquidator)

Vandana Vidhyut Limited in Liquidation

IBBI Regn. No. IBBI/IPA-001/IP-P00117/2017-18/10252

Address: E-10A, Kailash Colony, Greater Kailash-l, New Delhi 110048

Email ID: assetsale1@aaainsolvency.in; sanjaygupta@aaainsolvency.com
Contact No.: 011 4666 4627; +91 8800865284 (Mr. PuneetSachdeva/Md. Wasim)

Date: 28.07.2021
Place: Delhi

BARODA MUTUAL FUND Baroda

BUTULL FUND
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NOTICE CUM ADDENDUM NO. 44/ 2021

MNotice cum Addendum to the Statement of Additional Information (“SAl")
of Baroda Mutual Fund ("Mutual Fund”)

Appointment of Compliance Officer
Investors are requested to note that Mr. Umang Shah has been designated as Compliance
Officer of Baroda Asset Management India Limited (“AMC™) with effect from July 22, 2021 and
shall be the Key Personnel of AMC.
Accordingly, the following details of Mr. Shah, shall be added under the section titled (l) -
Information about the Sponsor, AMC and Trustee Company - (D) - Asset Management
Company - (i) - Key Personnel and Research Analyst of the AMC:

E'J.i;l’l'le & -Dés-ignat.ihun .ﬁ;ge a‘ -ﬂua.l.i-i;-icat-iﬁﬂ El_riei; Expe rience
Mr. Umang Shah
Compliance Officer

32 years/ Mr. Umang Shah has over 8 vyears of
experience in the Mutual Fund Industry. Prior to
gé:FEr:;ictic_iEa]and joining the AMC on March 15, 2021, he was
associated with Nippon Life India Asset
Management Limited, Aditya Birla Sun Life
Asset Management Company Limited, BNP
Paribas Asset Management India Private
Limited & Motilal Oswal Asset Management
Company Limited in roles & functions within the
Compliance, Legal & Secretarial department.

In view of the above, relevant changes shall be carried out in SAl. This Notice-cum-Addendum
shall form an integral part of the SAl of the Mutual Fund. All the other features and terms &
conditions of SAl shall remain unchanged.

For Baroda Asset Management India Limited
(Investment Manager to Baroda Mutual Fund)
Place : Mumbai Sd/-
Date : July28, 2021 Authorised Signatory
Mutual Fund investments are subject to market risks,
read all scheme related documents carefully.

For further details, kindly contact:
Baroda Asset Management India Limited
CIN : U65991MH1992PLCOG9414
501, Titanium, Sth Floor, Westarn Express Highway, Goregaon (East), Mumbai - 400 063,
Tel. No. : +91 22 6848 1000 - Toll Free No. : 1800 267 0189
Visit us at : www. baradamf.com » Email : infoi@barodamf.com

SAGAR CEMENTS LIMITED

CIN: L26942TG1981PLCO0O2887T
Regd. Office : Plot No. 111, Road No.10, Jubilee Hills, Hyderabad-500 033,
Ph.040 23351571, Fax: 040 23356573 E-mail: info@sagarcements.in; Website: www.sagarcaments.in

EXTRACT OF UN-AUDITED CONSOLIDATED FINANCIAL RESULTS
FOR THE QUARTER ENDED 30™ JUNE 2021

PRE-OFFER ADVERTISEMENT CUM CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT TO
THE PUBLIC SHAREHOLDERS OF

GAYATRI TISSUE & PAPERS LIMITED

Corporate [dentification Number: L451008MH196TPLCO42141
Registered Office: 16/37, No.5, Near Prabodhan Krida Bhawan, Siddhartha Magar, Goregaon (West),
Mumbai — 400 104, Maharashira, India
Corporate Office: B-1, TSR Towers, §-3-1080, Rajbhavan Road, Somajiguda, Hyderabad-500 082, Telangana, India
B-1, TSR Towers, 8-3-1080, Rajbhavan Road, Somajiguda. Hyderabad-500 082, Telangana, India
Tel No: +31 40 2331 0330 / 4264 | 4296; Fax No; +91 40 2334 8435,
Website: www.gtpltd.co.in; Email 1D: cadineshigayaln.co.in; cs@gayatr.co.in

This Pre-Oiffer Advertisernent cum Comgendum to the Delabed Public Statement (“Adveriserment’) is being issued by CapitalSquare
Advisors Private Limited ("Manager to the Offer”), for and on behalf of VR Integrated Project Management Private Limited
("Acqguirer™} pursuant 1o the provisions of Regulation 18 (7} of the Securities Exchange Board OF India {Substantial Acguisition of
=hares and Takeovers) Regulations, 2011, as amended ("SEBI (SAST) Regulations”), in respect of the Open Offer to acquire up to

3.75,300 (Three Lakh Seventy-Five Thousand Three Hundred) fully paid-up equity shares of Rs. 10.00/- (Rupess Ten Only) (“Equity

Shares”) each representing 25.02%# of the voling share capital of Gayatri Tissue & Papers Limiled ("GTPL" or the "Target

Company™), at a price of Rs.28.00¢- (Rupees Twanty-Eight Only) per Equity Share (“Offer Price") payable in cash (*Open Offer").

Note: #45 per the SEBI (SAST) Regulations, the Open Offer under Regulation 3 (1] and Regulation 4 is required to be given for

at least 26% of the voting share capital of the Target Company. However, the shareholding of the Public Shareholders, as on

date, is 25.02%, therefore the Offer Shares represent 25.02% of the voting share capital of the Target Company.

This Advertisement is to ba read in canjunction with the Public Announcement datad Tuesday, Juna 01, 2021 ("PA"); and the Detaded

Public Statement dated Saturday, June 05, 2021, which was published on Monday, June OF, 2021, in Financial Express [English daily)

{AllIndia Edition), Jansatta (Hindi daily) (Al India Edition) and Mumbai Lakshadweep (Marathi day) (Membai Edition) (“"DPE").

1. Offer Price: The Offer Price ks Rs.28.00~ (Rupees Twenly-Eight Only) per Equity Share payable in cash. There has been no
revizson in the Offer Price;

2. Recommendations of the Committee of Independent Directors; The Commitiee of Independent Directors of the Tamget
Company (“IDC") has opmed thal the Ofer Price of Rs. 28.00/- (Rupesas Twenty-Eight Only) is fasr and reasonable in accordance
with SEBI [SAET) Regulations. Further, the I0C has published itz recommendation on Wednesday, June 23, 2021, in the same
newspapers inwhich the aforesaid Detailed Public Statement was pubdished;

3. This Open Offer is nota cormpeting offer in tarms of Regulation 20 of the SEBI {SAST) Regulations;

4. Veniure Capital & Corporate Invesiments Private Limited, Registrar to the Offer, has confirmed that the Letter of Offer to the Public
Sharehalders of the Target Company whose names appear as on the kentified Date 1., Thursday, 15 July, 2021, have been
dispatched through regiztered pest on Thursday, 22 July, 2021. Additionally, the electronic dispatch of Letier of Cffer to those
Publc Shareholders who have registered their Email-1Dwith the depositories has been completed on Thursday, 22 July, 2021,

5. Pilease note that a copy of Letter of Offer (including Fosm of Acceptance-cum-Acknowladgement) is also avallable on SEBI's
website at www.sebigovin, Manager to the Offer's websile at www.capsitalsquare.in, and BSE Limited's website at
www. biseindia. com:

6.  Public Shareholders are required fo refer o the section titted “Procedure for Acceptance and Settlement of the Offer
beginning on page 17 of the Letter of Offerin relation to the procedure for tendering their Equity Shares in the Open Offer;

Instruction for Public Shareholders

a) Incasethe Equity Shares are held in physical form
Public Shareholders holding Equity Shares in physical form may parficipate in this Open Offer by approaching their Selling Broker
by proniding relevant infarmation and docureants as mentionad in Paragraph 7.9, of the Letter of Ofer alang with Farm SH-4.

b) Incasethe Equity Shares are held in demat form

Public Sharaholders holding the Equity Shares in demal form may participate i this Open Offer by approaching their Seling
Broker and tender their Equity Sharas in Open Offer as per the procedura as mantionad in Paragraph 7.10 of the Letter of Offer
along with other details.

T. Al the observations received from Securities and Exchange Board of India vide lefter bearing refarence number
'SEBIHOCFDVDCRIOW/R2021/15108/1' dated Tuesday, 13 July, 2021, dudy in terms of Regulation 16 (4) of the SEBI (SAST)
Regulations upon submission of Draft Letter of Offer are duly incorporated in the Letter of Offer,

8. There are no otfver materiad updates in relation o this Open Offer since the date of the Public Announcement. save as otherwise
disclosed in the Detailed Public Statement, and the Letier of Offer. As on the date of this Advertisement and in the best of
knowledge of the Acquirer, thera are no statutory approvals required 1o be implemeanted by them to complete this Open Offer

9.  Schedule of Activities:

L

' Activities Original Schedule | Revised Schedule

| Date | Day | Date | Day

. Date of the Public Announcement . 1 June, 2021 Tuesday 1 Jume, 2021 . Tuesday
Last date of publicabion of Detailed Public Statement [ & June, 2021 Tuesday B June, 2021 Tuesday

[ g | | | .

| Last date of fling of the Draft Letier of Offer with SEBI | 15June 2021 | Tuesday | 15June,2021 | Tuesday |

| Last date of Public Announcement for Competing Offers | 29June, 2021 | Tuesday | 20 June 2021 | Tuesday
Last Date for receiving comments fram SEBI an the Draft 6 July, 2021 Tuesday 13 Juby, 20217 | Tuesday
Letter of Offer (In the event SEBI has nat sought clarification

| or additional information from the Manager to the Ofar) . . . . _

| Mentified Date” | BJulp2021 | Thursday | 15July 2021 | Thursday |
Last date by which Letter of Offer will be dispatched to the 15 July, 2021 Thursday 23 July, 2021 Friday
Pubdic shareholders whose name appears on the register

| of members on the dentified Date . :
Last date by which commitiee of the independent Directors 20 Juy, 2021 Tuesday 28 July. 2021 | Wednesday
of the Targed Company shall give its recommendation to the

|_Pubiic Sharehoiders of the Target Company for this Offer | . . |

| Lt ciale Yor vevisingthvs Offer Pricel/ Gtler.Stes | ZEduly 201 | Thwsday | 24y, 2Rt | Thustay |

|_Offer Opening Public Announcement | 22July 2021 | Thursday | 20July, 2021 | Thursday |
Date of commencement of Tendering Period 23 July, 2021 Friday 20 July, 2021 Friday

| (G Eximmy i) . . . .
Date of closing of Tendering Period (Offer Closing Date) SAugust, 2021 | Thursday | 12 August, 2021 Thursday
Date by which all requiremends including payment of [ 23 August, 2021 Monday | 30 August, 2021 Monday

| conskeraton would be completed 0000

& There was no competing offer for the Acguirer's Open Offer;

“Identified Date is only for the purpose of delermining the mames of the sharehofders ag on sueh date fo whom the Leter of Offer would

be sant. Al owners (registered or unregisherad) of Equity Shaves of the Target Company (exce fhe Acguiner and the patias to the SPA)

arg eligibie fo participate in this Open Offer any time before the closure of this Coen Offer;

"*Actual date of receipt of SEBI's final obsenvations;

10. The Acguirer accepts full responsibility for the information contained in this Advertisement and for the fulfillment of their obligations
laid down in the 3EBI (SAST) Regulations. A copy of this Advertisement shall also be available on website of the SEEI at
ww.sebigov.in and Manager to the Offer at waw.capifalsguare.in;

11, The capitalized terms used in this Adverisamant shall have the meaning assigned 1o therm in the Letier of Offer, unless otharwise

specified.
Issued by the Manager fo the Offer
S _ CAPITALSQUARE ADVISORS PRIVATE LIMITED
CAPITALSCQUARE 208, 2nd Fioor, AARPEE Center, MIDC Road No 11, CTS 70, Andher (East),

Mumbai 400 093, Maharashtra, Indsa,

Tel: +01-22-6684 99640/ +81 O8747 83532, Website: www capitalsquare.in
Email |d: tanmoy. banerjee@capitalsquare.n { mbicapitalsquare.in
Contact Person: Mr. Tanmoy Banenes

SEB| Registration Nao: INMOOGIT 22138

Teaming together 1o craate |'I-'."

On behalf of the Acquires
Date: Wednesday, July 28, 2021 odi-
| Plagce: Mun‘.::ai_

H'ria'n::'i“. L ¥ in o® ©

[T in lakhs
sl Quarter Year ended Quarter
H:; Particulars ended Audited ended

' Eﬂ,ﬂlﬁ,zﬂzl K] ..ﬂ:‘!:EEE‘I EU.QLE.EPE? |
1 | Total Income from Operations 39,257 137,132 26412
2 | MNet Profit for the perod before tax and exceptional items 7.689 28.111 5,504
3 | Met Profit for the period before tax after exceptional items 7,689 7B.111 5,504
4 | Net Profit for the period after tax 5,009 18,560 3,600
5 | Total comprehensive Income for the period
(Comprising profit/(loss) for the period after tax and
other comprahensive income after tax) 5,009 18,567 3,600
6 |Reserve as shown in the Audited Balance sheet of the
previous year - 1,18,103 -
7 | Equity Share Capital (Face Value - Rs.10/- par share) 2,350 2,350 2,228
'8 |Earnings per share (of Rs. 10/~ each) (not annualized)
{a) Basic 21.31 B0.24 16.16
(o) Diluted 21.31 BO.24 16.16
Notes:

1. The standalone and consolidated financial results of the Company have bean prepared in accordanca with
the Indian Accounting Standards as prascribed under section 133 of the Companias Act, 2013 ("the Act")
read with relevant rules issued thereunder {Ind AS") and other accounting principles generally accepted in
India and guidelines issued by the Sacurities and Exchange Board of India ("SEBI").

2. Un-audited standalone financial results of Sagar Cements Limited

% in lakhs)
si. | Quarter Year ended |  Quarter
No. Particulars . ended Audited ended

| 30.06.2021 31.03.2021 | 30.06.2020
1 | Total Income from Operations 2B, 388 1.00,170 19,485
2 | Profit before tax 6,563 24,238 5,073
3 | Profit after tax | 4 336 16,196 3,395

3. The above is an extract of the detailed format of the un-audited Standalone and Consolidated Financial
results for the quarter ended June 30, 2021 filed with the Stock Exchanges concerned under Reguiation 33
of the SEBI (Listing Obligations and Disclosure Requiremeants) Regulations 2015.

The full format of the un-audited standalone and consolidated results of the company for the quarter ended
June 30, 2021 are available to the investors on the Company’s website (hitps://www. sagarcements.in) and
on the website of the Mational Stock Exchange of India Limited [www.neeindia.com) and BSE Lirmited
{www. beeindia.comy.

4. Tha above unaudited financial resulis were reviewad by the Audit Committee and later approved by the
Board of Directors at their respective meetings held on July 28, 2021. The Statutory Auditors have carried
out a limited review of the financial results.

For Sagar Cements Limited

Sd/-

Place : Hyderabad Dr. S. Anand Reddy

qey Ue9T UTHIT dh

Madhya Pradesh Gramin Bank

1A Jomit Vertuee ol Crow® of Inclea, NP et & Bk o Tradeal

TENDER NOTICE BTt

Madhya Pradesh Gramin Bank, Head Office, Indore inwvites
sealed tenders on two Bid system for printing of MICR
Cheque Book's from IBA approved security forms
printers. The Last date will be 10.08.2021 for submitting the
tender at our Head Office 204, Second Floor, C-21, Business
Park, C-21 Square, Opposite Hotel Redisson Blu, MR-10,
Indore (M.P.) 452010. The tender delails and tender
documents can be downloaded from our website:

www.mpgb.co.in General Manager

mp

T W i

Keva

S HKELKAR AND COMPANY LIMITED
CIN No: LT4935MH1355PLC003593
Registered Office: Devkaran Mansion, 36. Mangaldas Road, Mumbai - 400002
Corporate Office: Lal Bahadur Shastri Marg, Mulund (West), Mumbai - 400080
Tel No: +81222164 9163 | Fax No: +91222164 9161
Website: wew keva.couin | Email 1d: mvestorsiikeva.coin
NOTICE OF BOARD MEETING
Netice is hereby given thal, pursuant to Regulation 28, 33 and 47 of SEBI (Listing |
Obligations and Dsclosure Requirements) Regulations, 2015, a meeting of the Board of |
Directors of 5 H Kelkar and Company Limied will be held on Friday, August 08, 2021 1o
inter alia consider, approve and lake on record the unaudibed standalone and consoldated |
financial results for the quarter ended June 30, 2021 subject to a limited review by the |

Statutory Auditors For § H Kelkar and Company Limited
Sdi-|

Deepti Chandratre |
Company Secretary |

Place : Mumbai
Date : July 28, 2021

P ‘ POONAWALLA
FINCORP
POONAWALLA FINCORP LIMITED

(FORMERLY, MAGMA FINCORP LIMITED)
CIN: L51504WB1978PLC0O31813
Ragd. Office; "Developmeant Housa®, 24, Park Streat, Kolkata
Phona: 033-4401 7350
Ermall |d: shabrum. zaman@poonawallafincorp. com
Wabsie: www.poonawallafincorp.com

NOTICE

Notice |8 hareby given that pursuant to Regulation 29 of the Securities
and Exchange Board of India (Listing Obligations And Disclosure
Requirements) Regulations, 2015, a meeting of the Board of Directors
of the Company will be hald on Saturday, 14 August 2021 to
inter-alia consider, approve and take on récord the Unaudited Financial
Results (Standalone as well as Consolidated) for the quarter ended
30 June 2021,
The aforesaid details are also hosted on the Company's website
(www.poonawallafincorp.com) and on the Stock Exchange websites
(whww. nseindia,com and www. bseindia.com)
For and on behalf of the Board
For Poonawalla Fincorp Limited

700 016

(Formerly, Magma Fincorp UMHSH:)

Shabnum Zaman

Place : Kolkata Company Secretary
Date : 27 July, 2021 ACS No. 13918

7

Date : 28.07.2021 Managing Director

SALE NOTICE

LANCO BABANDH POWER LIMITED- (In Liquidation) Liquidator: Mr. Sanjay Gupta

Liquidator’s Address: E-10A, Kailash Colony, Greater Kailash—I, New Delhi-110048
Email ID: assetsale2@aaainsolvency.in; lanco.babandh@aaainsolvency.com
Contact No.: +91 8800865284 - Mr. Puneet Sachdeva/Asif Khan

E-Auction
Sale of Assets under Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: 27.08.2021 at 3.00 pm-5.00 pm
(With unlimited extension of 5 minutes each)

Last date of Receiving Bid & EMD: 25.08.2021 before 7:00 PM
Sale of Assets and Properties owned by Lanco Babandh Power Ltd-in Liquidation forming part of
Liquidation Estate formed by the Liquidator, appointed by the Hon’ble National Company Law
Tribunal, Hyderabad Bench vide order dated 27th November, 2019. The sale will be done by the
undersigned through the e-auction platform https://aaa.auctiontiger.net.

Reserve EMD | Incremental Value|

R Sl Price | Amount (In Lakhs)
Land at Thermal Power Plant of Lanco Babandh
Power Ltd in Dhenkanal, Odisha. A 91.08 4.50 100
Freehold Land- 598.46 acres Cr Cr
Leasehold Land- 299.23 acres
Plant and Machinery at Thermal Power Plant of E 122.21 6 100
Lanco Babandh Power Ltd in Dhenkanal, Odisha Cr Cr
Plant and Machinery at Thermal Power Plant of c 52.86 2.50 50
Lanco Babandh Power Ltd at Paradip Port Cr Cr
Plant and Machinery at Thermal Power Plant of D 27.25 1.30 1
Lanco Babandh Power Ltd at Vishakapatham Port Lakhs | Lakhs

VR Integrated Project Management Private Limited

Terms and Condition of the E-auction are as under

1. E-Auction will be conducted on “AS IS WHERE 1S”, “AS IS WHAT IS”, “WHATEVER THERE IS
BASIS” and “NO RECOURSE BASIS” through approved service provider M/S E-procurement
Technologies Limited and comprehensive terms and conditions shall be mandatorily referred to
in the Sale Notice and E-Auction Document uploaded at the website of the service provider|
https://aaa.auctiontiger.net and at the website of the AAA Insolvency Professionals LLP i.e.
https://insolvencyandbankruptcy.in.

2. The sale of leasehold land under Block A is subject to the approval of Industrial Development
Corporation of Odisha.

3. The custody of plant and machinery with respect to Block C and Block D shall only be given to the
successful bidder after release of assets by the port authorities, for which, proceedings are ongo-
ing before Hon’ble NCLT, Hyderabad Bench.

4. The prospective bidders shall mandatorily conduct proper due diligence for all blocks prior to par-
ticipation in the E-Auction.

5. The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/ postpone/
cancel the e-Auction or withdraw any property or portion thereof from the auction proceeding at any
stage without assigning any reason thereof.

6. After payment of the entire sale consideration, the sale certificate/agreement will be issued in the
name of the successful bidder only and will not be issued in any other name.

7. The sale shall be subject to provisions of Insolvency and Bankruptcy Code, 2016 and regulations made thereunder.

8. E- auction date & Time: 27.08.2021 at 3.00 pm-5.00 pm (with unlimited extension of 5min)

Sd/-

Sanjay Gupta

Liquidator

Lanco Babandh Power Limited in Liquidation

IBBI Regn. No. IBBI/IPA-001/IP-P00117/2017-18/10252

Address: E-10A, Kailash Colony, Greater Kailash - I, New Delhi 110048
Email ID: assetsale2@aaainsolvency.in; sanjaygupta@aaainsolvency.com
Contact No.: 011-46664627; +91 8800865284 (Mr. Puneet/Asif)

Date: 28.07.2021
Place: Delhi

N

CreditAccess”
GTameen

CREDITACCESS GRAMEEN LIMITED
No. 49, 46" Cross, 87 Block, Jayanagar, Bengaluru - 560070,
Tel: +91 B0 22637300; Fax: +%1 80 26643433
Email: cs@cagrameen.in; Website: www creditaccessgrameen.in
CIN: L51213KAT1991PLCD534.23
Update in relation to Agenda Item No. 2 in the
Motice of the 30" Annual General Meetin

Motice is hereby given to the Shareholders of the Company that
based on the request from Mr, Paolo Brichetti, the Nomination
& Remuneration Committee and Board of Directors of the
Company atits meeting held on July 28, 2021, have accepted his
proposal to retire by rotation and not seek reappointment as a
Director of the Company, on medical grounds, at the upcoming
AGM scheduled on Friday, July 30, 2021, Accordingly, the agenda
item number 2 inthe said AGM Notice dated June 25, 2021, isnot
relevant.

Votes already cast on the said item through remote e-voting
facility or through Insta-poll during the AGM shall not be given
effect to and accordingly Mr. Paola Brichetti will retire as a
Director of the Company from the conclusion of the upcoming
AGM.

Further, the above change to item number 2 in the AGM Motice
will not affect the validity of votes already cast on other agenda
Items.

For CreditAccess Grameen Limited

Sd/-
M. ). Mahadev Prakash
Head - Compliance,

Legal & Company Eecrety

Date : July 28, 2021
\F"I\acn: Bengaluru

G
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Radico
RADICO KHAITAN LIMITED

CIN : L26941UP1983PLC027278
Registered Office: Bareilly Road, Rampur - 244 901 (U.P.)
Tel. No. : 0595-2350601/2, 2351703 Fax No. : 0595-2350009
Email ID : investor@radico.co.in, Website : www.radicokhaitan.com

NOTICE
(For the attention of Equity Shareholders of the Company)
Sub: Transfer of Equity Shares of the Company to
Investor Education and Protection Fund (IEPF) Authority

This notice is published pursuant to the provisions of the Investor Education and
Protection Fund Authority (Accounting, Audit, Transfer and Refund) Rules, 2016
notified by Ministry of Corporate Affairs and effective from September 07, 2016, as
amended from time to time (“the Rules”).

The Rules, amongst other matters, contain provisions for transfer of al
shares, in respect of which dividend has not been paid or claimed for seven
consecutive years or more, in the name of the Investor Education and
Protection Fund (IEPF) Authority.

Adhering to the various requirements set out in the Rules, the Company has, so
far, transferred to IEPF Authority, on respective due dates, all shares in respect o
which dividend(s), had remained unpaid or unclaimed for a period of seven
consecutive years or more. The Company has now, vide its letter dated 16.06.2021
communicated individually to the concerned shareholders whose shares are liable
to be transferred to IEPF Authority during the financial year 2021-22 for taking
appropriate action.
The Company has uploaded full details of such shareholders and shares due
for transfer to IEPF Authority on its website at www.radicokhaitan.com
Shareholders are requested to refer to the web-link http:/
www.radicokhaitan.com/investorRelations/FY2021/Unclaimed Dividend.aspx
to verify the details of unencashed dividends and the shares liable to the
transferred to IEPF Authority.

Shareholders may note that both the unclaimed dividend and the shares transferred
to IEPF Authority/[EPF Account including all benefits accruing on such shares, i
any, can be claimed back by them from IEPF Authority after following the procedure
prescribed under the Rules.

The concerned shareholders, holding shares in physical form and whose shares
are liable to be transferred to IEPF Authority, may note that the Company would be
issuing new share certificate(s) in lieu of the original share certificate(s) held b
them for the purpose of dematerialisation and transfer of shares to IEPF Authorit
as per the Rules and upon such issue, the original certificate(s) which stands
registered in their name will stand automatically cancelled and be deemed non-
negotiable. The shareholders may further note that the details uploaded by the
Company on its website shall be deemed to be adequate notice in respect of issue
of new certificate(s) by the Company for the purpose of transfer of shares to IEPR
Authority pursuant to the Rules.

In case of the Company does not receive any communication from the concerned
shareholders by 08.10.2021, the Company shall, with a view to complying with the
requirements set out in the Rules, dematerialise and transfer the shares to |IEPF
Authority by way of corporate action by the due date as per procedure stipulated
under the Rules.

In case the shareholders have any queries on the subject matter and the Rules
they may contact KFin Technologies Private Limited, Company’s Registrar and
Transfer Agents at Karvy Selenium Tower B, Plot 31-32, Gachibowli, Financia
District, Nanakramguda, Hyderabad — 500 032, Tel. : +91-40-6716517
Fax : +91-40-67161553; Toll Free No. : 1800-3094-001 (From 9.00 a.m. to 5.00
p.m.); email : einward.ris@kfintech.com.

For Radico Khaitan Limited
Sd./-

Place : New Delhi

Dinesh Kumar Guptq

Date : July 28, 2021 VP - Legal & Company Secretar




